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Differences with ‘States over question
of Bondeqg Labeur

*277. SHRI GHULAM RASOOL
KOCHACK:

SHRI P. M. SAYEED:

Will the Minister of LABOUR be
pleased to state:

(a) whether sharp differences have
arisen between his Ministry and
State Governments over the question
of bonded labour;

(b) if so, whether the National
Labour Institute has put the extent
of bonded labour all over the country
at about 23 lakhs but as per State
Governments only 120,000 persons

are involved in the bonded system;

(¢) whether his Ministry has put
nearly 30 lakhs people as bonded

labour;

(d) whether requests by the Centre
for adequate surveys of the pernici-
oug system has brought forth demand
from the State Governments for ad-
ditional resources and funds; and

(e) whether many of the States
have been delaying the matter with
the result that Union Government has
not been atle to abolish the bonded
labour system up till now?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) to (e). A statement
is laid o the Table of the House.

Statement

There have been no instances of
any differences between the Ministry
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of Labour and the State Governments
over the question of bonded labour.

Two nation-wide sample surveys
were undertaken in 1978-79 on the in-
cidence of bonded labour system. Of
these, the preliminary estimates of the
conducted by the
Gandhi Peace Foundation and the
National Labour Institute, put the
incidence of the system around 22.4
lakhs. The provisional results of the
32nd Round of the National Sample
Survey estimated the inecidence at
over 3.4 lakhs. These are, however,
cstimates only. The State Govern-
ments, who are primarily responsible
for enforcing the Bonded Labour Sys-
tem (Abolition) Act, 1976, have so far
reported 1,20,292 cases of identified
and released bonded labourers.

survey jointly

The figure of 30 lakhs published in
the Annual Report of the Ministry of
Labour for the year 1978-79, referred
to the preliminary findings of National
Survey conducted by the Gandhi
Peace Foundation ang the National
Labour Institute, takirg into account
the possible estimated figures for
Maharashtra and Orissa, where sur-
veys were still in progres,

The implementation of the Bonded
Labour System (Abolition) Act, 1976
is the responsibility of the State
Governments. To assist the concern-
ed State Governments to speedily re-
habilitate their identified and freed
bonded labourers, a Central sponsored
Scheme is operating under which, 50
per cent matching Central financial
assistance is released. The rehabilita-
tion schemes are either land based,
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non-land based or skill/craft based,
depending upon local conditions and
néeds, On an average, the Central
sponsored Scheme envisages about
Rs. 4,000/- to be spent on each bonded
Iabourer, half of which is the Central
share,

State~-wise details indicating the
funds released during 1978-79 and
1979-80 and the rehabilitation of re-
leased bonded labourers are given in
Annexure-] and Annexure-II.

To accelerate the rehabilitation pro-
gramme, State Governments have
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been requested to, take ruggent steps,
including undertaking extensive local
surveys. The concerneéd Stite Govern-
ments have requested the Centre for
increased grants to expedite their re-
habilitation programmes, It is with
this in view that the current year’s
allocation has been stepped upto Rs.
3 crores,

The rehabilitation of bonded labour
is a continuing process and part of
the 20-Point Programme All efforts
are being made, both by the Centre
and the States, to tackle the problem
as a time bound action programme.
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survey

GHULAM
KOCHAK: In view of the contradic-

SHRI

by the Gandhi Peace Foundation and
the National Labour Institute regard-

ing the incidence of bonded i1abour

tions between the survey conducted
the figure being shown ag 22 lakhs,
and the State Government
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[Shri Ghulam Rasool Kochak]
which was conducted giving the
figure as 1.20 lakhs, what ig the Cen-
tral Government going to do in this
case of very grave national impor-
tance so that truth is brought out to
the country and the controversy solv-
ed and they are set free? Whether it
is 22 lakhs or 1.20 lakhs, this contro-
versy should be removed in the na-
tional interest, Does it not become es-
sential for the Central Government to
evolve a scheme both for correcting
the estimates and also for identifica-
tion and setting them free and reha-
bilitating them, in cooperation with
the States, and thus find out a lasting
solution both with regard to the real
estimate of bonded labour and also to
take all steps as was envisaged by
this House previously?
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T wE B T FAT R
SHRI GHULAM RASOOL KO-
CHAK: May I know which State has
not implemented the scheme of abo-
lition of bonded labour? The Hon'ble
Minister has not been able to reply
my question as to how this contro-
versy is to be rsolved? There are
different figures given Dby two
different Reports. But it jis not
known which is the correct figure.
What are the methods you are going

JUNE 26, 1980

Oral Answers 36

to evolve to find out whether the
figure of about 22 lakhs given by
Gandhi Peace Foundation Committee
is correct or the figure given by the
Indan Labour Organisation is correct®
That is my question,

ot 2. v Wt g weETT |
fare syt o #g1 & P& @ amedt &
Wh AR g1 § | ATdT o 69 9
T ITTEF § Fifes qaT &1 AZ A A
AT WD IR T IAT® g |
N WY g, Aty yTw, Page, @
TH, A, A T T, IST, e
ghoeg T a T
SHRI GHULAM RASOOL KOC-
HAK: Is it not in the fitness of things
that the Centre should evolve a
scheme in co-operation with the State
Governmentg to find out the correct
data about bonded labour? Whether

the figure taken by the Central Gov-
ernment is the correct one?

MR. SPEAKER: He has already re-
plied to your question,

SHRI K. MAYA THEVAR: The
Hon’ble Minister was stating that o
was the responsibility of the State
Government to implement the scheme
of abolition of bonded labour. But he
is aware that the legislation for the
abolition of bonded labour has been
passed by this House and the Central
Government had instructed all the
State Government to implement it
strictly so that they are freeq from
bonded labour. I would like to draw
the attention of the Hon’ble Minis-
ter to the fact that in some States
steps have not been taken by the
State Governments to implement the
scheme. 7This is what the Minister
has also stated just now. In the case
of those States where this scheme has
not been implemented, the Central
Government must take stringent action
against them and give them direc-
tion to implement the scheme imme-
diately. For instance, I would like te
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mention about Tamil Nadu. I am
speaking on the basis of facts and
figures which had been placed on the
Table of the House. (Interruptions).
There were about 2,50,000 persons
identified as bonded labour and
about 27,828 persong were freed,
There are still about 2,23 000 persons
to be freed from bonded labour in
Tamil Naduy alone. I would like to
know whether the Central Govern-
ment will take necessary steps to
give direction to the Government of
Tamil Nadu and see that these people
are freed Irom bonded labour im-
mediately, If the Government of
Tamil Nadu does not take action on
this, the Central Government should
be ready to implement the scheme of
abolition of bonded labour and go
ahead with its implementation be-
cause the powers and authority are
vested in them.

sft 2. v Sifss dax F aC 4
QAT HT I U&E § ag oo TaaH &
QR A 20 FWRE AW H ITH
T F | TH 97 g1 g T gmw 9T
gt fmiamt g @ 1 gt Foew-
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SHRI K. MALLANNA:; The
amount of relief given to the States
as Central financial assistance in the
year 1978-79 was Rs. 97-odd lakhs,
and the money utilized by the State
Governments wag Rs. 55.92 lakhs. So
far as the utilizatjon is concerned,
States like Bihar, Madhya Pradesh,
Tamil Nadu and Orissa have not uti-
lized this relief properly. May 1
presume that the then existing Gov-
ernments were not implemenling the
Bonded Labour Abolition Act effec-
tively, but only keeping it in black
and white? Not only that; the bond-
ed labourers who were released by
the previous Governments, were forc-
ed to go back as bondeq labourers
by the employers and landlords. If
that ig so, may I know to what ex-
tent was the release of bonded labour
effected in that year?

=it 21, sivem
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I f& gFe T Iy gt HFW Y
T Pwaq @tw geEge g @ an?
feraat &1 @91 g% 1 ag /9 TAOTW AT
AT FT |

ot 2. dwEn: AT ..



39 Oral Answers
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MR. SPEAKER: Not allowed.

(Interruptions) **

MR. SPEAKER: Not at all. Not al-
Jowed.

st g T

MR. SPEAKER: Even the answer
is not allowed.

ft smw WEW: oSwEr weEX
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Deaths due to T.B.

*271, DR, SARADISH ROY: Will
the Minister of HEALTH be pleased to
state;

(a) whether Government are aware
that 6 lakh people die of T.B. a year
in our country; and

(b) it so, reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
(SHR1 NIHAR RANJAN LASKAR):
(a) Yes, Sir, it is so estimated.

(b) The State Government have
set up a larger number of T. B. Hos-
pitals/Clinics for the detention and
treatment of T. B. cases. In addition,
a National T. B. Control Programme
to combat the nroblem of T.B. with
the overall objective of reducing the
morbidity and mortality due to T. B.
has also been in operation for the last
many years. Under this programme,
District T. B. Centres run by the
State Governments, are being equip-
ped with the radiographic equipment
to enable them to undertake detec-
tion of T. B. cases. The programme

**Not rec..dcd.
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